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in Orissa, similarily mY dis-approval
motion has also been aismissed. I
want to know what has happened to it.

Statutory Resolution

SHRI SHYAMNANDAN MISHRA:
My submission is this. 'I'his does not
actually require direction from the
Chair. He himself agreed yesterday'
to lay it on the Table of the House.
There is no question of any further
direction from the Chair.

MR. CHAIRMAN: Whatever he
said yesterday. he -stands by it:

SHRI G. VISWANATHAN: Why
should he hesitate?

MR. CHAIRMAN: There is no
hesitation. Now the procedura : is
this. He will write to. the Speaker
and get the permission to do it.

SHRI G. VISWANATHAN: If a
Minister wants to lay something it is
never disallowed. Speaker has never
disallowed it.

MR. CHAIRMAN: He will do that.
He will write to the Speaker.

SHRI JYOTIRMOY BOSU: Mr
Chairman, Sir, kindly try to under-
stand the situation. I verY much
expected that he would have already
laid it 011 the Table of the House. I
came here looking for a COpy and I
was told that he lias not laid it on
the Table. .What lie said is quite clear
and quite conclusive. You may kind-
ly iSSUe a directive.

MR. CHAIRMAN: It will be shown
to the hon. Speaker and I request the
Minister to write to the Speaker.

Now we take up the (Resolution to
be mo~etl by Shri Umashankar Dikshit.

SHRI 'SURENDRA'MOHANTY (Ken-
drapara): I rise on a point of order.
I had given a notice of motion dis-
approving the President's proclama-
tion in relation to the State of Orissa.
I do not know what has happened to
it nor have I been communicated in
this regard. But I find for all practi-
cal purposes as the Governor had
summarily dismissed the Legislature

. ·Moved with the recommendation

"That this House approves the
Proclamation issued by the Presi-
dent on the 3rd March, 1973, under
article 356 of the Constitution in
relation to the State of Orissa."

16.46 hrs,

MR. CHAIRMAN: It is not permis-
sible. The Resolution is before the
House. lover-rule that point of
order.

PROF. MADHU DANDAVATE
(!Rajapur): I have already given a
motion disapproving this proclamation
in Orissa, I am informed by the
House that there is no specific rule
in the Rules of Precedure. However,
in 1956 ana 1959 the Speaker had
given some ruling. As a result there-
of a convention is observed here that
such a motion should not be moved.
In Rajya Sabha no such convention is
observed. I do not know why we
should be guided by a ruling given in
1965? We should be permitted to
move the motion.

MR. CHAIRMAN: I have allowed
him to move the Resolution and if you
have got anything to say please write
to the Speaker,

16.45 hrs.

STATUTORY RESOLUTION RE. AP-
PROVAL OF PROCLAMATION IN
RELATION TO ORISSA AND ORISSA
BUDGET 1973-74-GENERAL DIS-
CUSSION,· DEMANDS FOR GRANTS
ON ACCOUNT, 1973-74, AND SUP-
PLEMENTARY *DEMANDS FOR

GRANTS, 1972-73

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
SHRI K. C. PANT: I have said it-

[SHRI S. A. KADER in the Chair].

Sir, the report received from the
Governor, which has already been

Of the President,



I request this august House to,
ponder carefully over the situation,
that had arisen in Orissa. In brief.
the developments were in the follow-
ing sequence. The budget session of
the Orissa Legislative Assembly-
which had commenced on 9th Febru-
aTJ', hall. C()n.Il.\lc\CCIl.\\ •••\)\l •••\ncc••••••\n \\\e-
normal way till the 1st March. Earlv
in the morning of the 1st March, the
Chief Minister submitted her resigna-
tion and recommended the pror oga-
tion as well as the dissolution of the'
Assembly.
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placed on the Table of the House, has
set out the background in which the
Chief Minister of Orissa, Smt. Nan-
dini Satpathy submitted her resigna-
tion. J will, therefore, not take the
time at the House by going into the
details of it.

I w'. uld, however, like to _set out
briefly the developments in Orissa
since the elections to the State Assem-
bly held in March, 1971 to place in
its proper perspective the present
situation in the State. The imme-
diate outcome of the elections of
March" 1971 was that no part'y or
combination of parties was in a posi-
tion to form a Ministry. A procla-
mation under article 356 of the consti-
tution had, therefore, to be issued on
the 2:Jird March, 1971 soon after the
elections. Some days later, it was
reported by the Governor that a
United Front Assembly Party had
been formed under the leadership of
Biswanath Das and that it may be
given an opportunity to form the
c,Qvel:n:rn.en'l..

The Governor's recommendation
was accepted and the Proclamation
was revoked on 3rd April, 1971, and a
new Ministry came into being on the
same day. Shri Biswanath Das re-
signed on 9th June, 1972. On 1~h
June, 1972, a Ministry headed by Shri-
mati Nandini Satpathy was formed.
Smt. Nandini Satpathy resigned on
1st March, 1973.

The Governor in his report' has ex-
plained in detail the reasons why an
alternative stable government was not
possible. After careful consideration
of the subject, the Governor came to
the conclusion that it would be better
to obtain a fresh mandate from the
people.

SHRI SURENDRA MOHANTY:
(Kendrapara) : What was the time?

SHRI K. C. PANT:
ly remember. As far
it was 6.30. He can
report.

I do not exact-,
as I remember,
see it in the

SHRI JAGANNATH RAO (Chatra--
pur) : Sunrise.

SHRI K. C. PANT: The Governor-
accepted her resignation but requested'
her to cont'inue until alternative'
anangemen.\s could be made. The
leader of the Orissa Pragati Legisla-
ture Party met the Governor on the
same morning and claimed that he'
would be in a position to form an al- _
ternative government.

SHRI SURENDRA MOHANTY:
--'he hon. Minister stated in the Rajya
Sabha that the Governor accepted the
resignation of the Chief Minister
but not her advice, When he is
dwelling on the point, he might clari-
fy what advice the Chief Minister had
tendered to the Governor at the time'
she -resigned.

SHRI K. C, PANT: I have said it-
he had, not heard it.

I said that early in the morning the-
Chief Minister submitted her resigna-
tion and recommended the proroga-
tion as well as dissolution of the As-
sembly. That is very clear. Then I 8ejd:
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justification for the course of action
adopted by the Governor and the
President. Constitutionally there was
no alternative. This may be unpala-
table to some. However, for this what
needs to be blamed is the nature of
the malady and not 'the bitterness of
the medicine. Considering the ClT'

cumstances in which the President has
made his proclamation under article
356 in relation to the State of Orissa,
I am sure the House will approve the
proclamation issued by the President

Statutory Resolution

[Shl'i K. C. Pant]
the Governor accepted her resignation,
but requested her' to continue until
.alternative arrangements could be
·made. In other words, he did not
straightway and automatically accept
. the advice of dissolution.

The leader of the Orissa Pragati
Legislature Party met. the Governor
.that same morning and claimed that
he would be in a position to form an
alternative government, The Gover-
nor informed the leader of the Orissa
Pragati Legislature Party that! he
would give due consideration to the
latter's claim. On the same day, a
few hours later, one member wrote to
the Governor that his signature was
taken. by force and that he was not
'willing to join the Orissa Pragati
Legislature Party and that he would
support Shrimati Nandini Satpathy.
Later that evening, another member
wrote to the Governor in the same
.voin stating that he was intitmidated,
threatened and forced to give"his sig-
nature in support of the Orissa Pra-
gati Legislature Party.

The Governor has pointed out that
.when he took these letters into con-
sideration, the strength of the Orissa
Pragati Legislature Party was only
,70 in a. House of 140.

SHRI SURENDRA MOHANTY: So
what?

SHRI K. C. PANT: in paragraphs
12-17 of his report, the Governor has
given cogent reasons as to why he
carne to the conclusion that 'there is
'no guarantee that the present majority
claimed by Shri Biju Patnaik and his
supporters will remain stable'.

I will request members to ponder
dispassionately over these details.
The Governor's report was carefully
considered and it was difficult to find
fault with him. Considered in the
proper perspective, there seems hard-
ly any necessity ~or any elaborate
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DEMAND No, I-ELECTIONS AND OTHER

EXPENDITURE RELATING TO THE HOME

DEPARTMENT

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding

Rs. 43,14,000 be granted to the
President on account, out of the

Consolidated Fund of the State of
Orissa, to defray the charges which

will corne in course of payment

during the year ending the 31st day

of March, 1974, in respect of
'Elections and other expenditure

relating to the Horne Department',"

DEMAND No, 2-JAILS

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding
Rs. 33,99,000 be granted to the
President on account, out of the
Consolidated Fund of the State of



309 Statutory Resolution CHAITRA 1,

Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of 'Jails'."

DEMANDNo.3-POLICE

MR. CHAIRMA1~: Motion moved:

"That a sum not exceeding
Rs. 3,25,79,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st oay
of March, 1974, in respect of 'Po-
lice'."

DEMANDNo. 4-ExpENDrrtT.aE RELATING
TO THE PLANNING A~m COORDINATION

DEPARTMENT

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding
Rs. 16,77,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1974, in respect of
'Expenditure relating to the Plann-
ing and Coordination Department'."

DEMANDNo. 4A-ExPENDITURE RELAT-
ING TO THE RURAL DEVELOPM;ENT

DEP.ARTMENT

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding
Rs. 2,17,30,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ~ending the 31st
day of March, 1974, in respect of
'Expenditure relating to the Rural
Development Department'."

DEMANDNo.5-COMMUNITY DEVELOP-
MENTPROJECTS,ETC.

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding
Rs. 4,52,76,000 .be granted to the
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Preside-nt on account, out of the
Consolidated Fund of the State or
Orissa, to defray the charges which.
will come in course of payment.
during the year ending the 31st day'
of March, 1974, in respect of 'Com-
munity Development Projects, etc'.":

DEMANDNo.6-ExPENDITURE RELATING.'
TO THE POLITICaL AND SERVICES.

DEPARTMENT

MR. CHAIRMAN: Motion. moved:'

"That a sum mot f)xceedi.ng
Rs. 17,49,000 be granted to the

President on accou.nt, out the'
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st dav
of March, 1974, in respect of
'Expenditure rebating to the Politi-
cal and Services Department'."

DEMAND No. 6A-ExPENDITURE RELAT-
ING TO THE POLITICAL AND SERVICES

(R.V.D.) DEPARTMENT

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding'
Rs. 64,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
'Expenditure relating to the Political
and Services (R.V.D.) Department'."

DEMAND No.7-CULTURAL AFFAIRS

MR. CHAIRMAN: Motion moved:'

"That ,a sum not exceeding'
Rs. 9,20,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March. 1974, in respect or
'Cultural Affairs'."
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DEMANDNo.8-STAMPS DEMANDNo. llA-TEXT BOOK PRESS

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding
Rs. 3,27,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
'Stamps'."

DEMAND No. 9-MmISTERS CIVIL
SECRETARIAT AND OTHEREXPENDITURE
'RELATINGTO THE FINANCE DEPARTMENT

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding
Rs. 1,05,21,000 he granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of Minis-
ters Civil Secretariat and other
expenditure relating to the Finance
Department'."

DEMANDNo. 10-PENSIONS

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding
Rs. 70,70,000 be granted to the
President on account, out of the
-Consolidated Fund of the Etate of
Orissa, to defray the charges which
will come in course of' payment
during the year ending the 31st day
of March, 1974, in respect of
'Pensions'. "

:DEMANDNo. -l1-ExPENDITURE RELATING
TO THE EDUCATIONDEPARTMENT

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding
Rs. 11,22,30,000 be granted to the
President on account, out of the

.Consoluidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
'Expenditure relating to the

..Education Department'.".

"That a sum not exceeding
Rs. 13,12,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of 'Text
Book Press'."

DEMAND No. 12-TAXATION

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding
Rs. 39,22,000 granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st flay

) of March, 1974, in respect of
'Taxation'."

DEMAND No. 13-LAND REVENUE

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding
Rs. 2,49,42,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa to defriay the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of 'Land
Revenue'."

DEMANDNo. 14-ExCISE

MR. CHAIRMAN: Motion moved:

"That .t sum not exceeding
Rs. 18,69,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
'Excise'."
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DEMANDNo. 15-REGISTRATION DEMAND No. 18-CIVIL AND SESSIONS
COURTSAND OTHEREXPENDITURERELAT-

MR. CHAIRMAN: Motion moved: ING TO THE LAW DEPARTMENT

"That a sum not exceeding
Rs. 9,65,000 be granted to the
President on account, out of the
Consolidated Fund of the State
of Orissa, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974, in respect
of 'Registration'."

DEMANDNo. 16-DISTRICT ADMINISTRA-
TIONANDOTHER EXPENDITURERELATING

TO THE REVENUE DEPARTMENT

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding
Rs. 1,34,28,000 be granted to the
President on 'account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of pa.yment
during the year ending the 31st day
of March, 1974, in respect of 'District
Administration and other expendi-
ture relating to the Revenue Depart-
ment'."

DEMANDNo. 17-ExPENDITURE RELATING
TO JHE INDUSTRIESDEPARTMENT

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding
Rs. 1,20,87,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
O\f March, 1974, in respect of
'Expenditure relating to the Indus-
tries Department'."

DEMAND No. 17A-MINES

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding
-, Rs. 16,28,000 be granted to the

President on account, out of the
Consolidated Fund of the State of

Orissa to defray the charges which
will Come in course of pay-
ment during the year ending the
31st' day of March, 1974 in respect
of 'Mines'."

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding
Rs. 25,86,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the 'year ending the 31st day
of March, 1974, in respect of 'Civil
and Sessions Courts and other ex-
penditure relating to the Law
Department'."

DEMANDNo. 19-GOVERNME~T PRESS
ANEOTHEREXPENDITURERELATINGTOTHE

COMMERCEDEPARTMENT
MR. CHAIRMAN: Motion moved:

"That a sum not exceeding
Rs. 47,75,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974. in respect of
'Government Press and other ex-
penditure relating to the Commerce
Department' ."

DEMANDNo. 20-LABOUR, EMPLOYMENT
ANDHOUSING

MR. CHAIRMAN: Motion moved:
"That a sum not ~xceeding

Rs 31,22,000 be granted to the
President on account, out of the
Consolid.ated Fund of the State of
Orissa, to defray the charges which
will come in course of paymen t
during the year ending the 31st
day of March, 1974, in respect of
'Labour. Employment and Hous-
ing'."

DEMAND No. 21-TRIBAL AND RURAL
WELFARE

MR. CHAIRMAN: Motion moved.

"That a sum not exceeding
Rs. 1,91,78,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment



during the year ending the 31st 
day of March, 1974, in respect of 
Tribal and Rural Welfare’.”

Demand No. 22—Medical and other 
expenditure relating to  the Health 

and Fam ily Planning Department

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 2.77,67,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orisss, to defray the charges which 
will come in 'course of payment 
diumg the year ending the 31st 
day of March, 1974, in respect of 
'Medical and other expenditure 
i elating to the Health .and Family 
P lan n in g  Department’.”

D e m a n d  No. 23—P u b l ic  H e a l t h  

MR. CHAIRMAN: Motion moved:
"Thai a 1 uni not exceeding 

Rs. 2,49,2f ,000 be granted to the 
Piesidcnt on account, out of the 
Consolidated Fund of the Stain of 
Orissa, to defray the charges which 
will come in course of payment 
during the yiur ending the 31st 
day of March, 1974, in respect of 
‘Public Health’.”

D e m a n d  N o. 24— I krigation 
MR. CHAIRMAin : Motion m ov ed :

*‘That' a sum not exceeding 
Rs 5,01,65,000 be granted to the 
President on account, out of the 
Consolidated Fund of the Stale of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st’ 
day of March, 1974, in respect of 
‘Irrigation’.”

Demand No. 24A—Lift Irrigation 

MR. CHAIRMAN: Motion moved:
“That a sunA not exceeding

Rs. 36,26,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which
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will come in course of p îjflneat- 
during the year ending Yhe 31st’ 
day o f ’ March, 1974, in, respect of 
‘Irrigation Lift'.”

D e m a n d  No. i5—P u b lic  W o r k s

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding

Rs. 5,07,92,000 be granted to the 
President on account, out of the 
Consolidated Fund of the JState of 
Orissa, to defray the charges which 
will come in course of payment
during the year ending the' 31st 
day of March, 1974, in respect of 
‘Public Works'.”

D e m a n d  No. 26—S ta te  L e g is la tu r e  

MR. CHAIRMAN: Motion tt0v«*£
“That a pum not exceeding

Rs 7,20,000 bo granted to the
President or account, out of the
Consolidated Fund of the State of 
Orisso tn defray the charges which 
will come in coursc* of payment
during the year ending the 31st 
day of March, 1974, in respect of 
‘State Legislature’.”

D e m a n d  N o . 27— P u u l ic  W o r k s , C o m ­
m o n  E s t a h l i s h m e n t

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 1,19,51,000 be granted to tlie 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day 01 March, 1974, in respect of 
‘Public Works, Common Establish­
ment’.”

D em an d  No 28—Electricity 
Sch em es

ME. CHAIRMAN: Motion moved:
“That a sum not exceeding

Rs. 68,31,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which



will come in course of payment 
during the year ending the 31st' 
day of March, 1974, in respect of 
‘Electricity Schemes’.”

D e m a n d  N o . 29—T axes  on  V ehicles 

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 9,57,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st' 
day of March, 1974, in respect of 
‘Taxes on Vehicles’,”

D e m a n d  N o 30— T ransport S ch em es  

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 1,42.19,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Oviss:*, to defray the charges which 
Wxll come in course of payment 
durn. the year ending the 31st 
duv of March, 1974, in respect of 
‘Transport Schemes’.”

D em an d  No. 31— F o r e s t  

MP. CHAIRMAN: Motion moved:
“That’ a sum not exceeding 

Rs. 2,12,19,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of -March, 1974. in respect of 
‘Forest’.”

D em an d  No. 32— F ish e r ie s  

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 43,76,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1974, in respect of 
‘Fisheries’."
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D e m a n d  No. 33—C o- operation  and  
M arketing

MR. CHAIRMAN: Motion moved:
“That’ a sum not exceeding 

R . 65,42,000 b„ granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1974, in respect of 
‘Co-operation and Marketing’.”

D e m a n d  No. 34—Expenditure  relatino  
to  the Urban  D evelopm ent 

D epa rtm en t

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 2,21,56,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st' 
day of March, 1974, in respect of 
‘Expenditure relating to the Urban 
Development Department’.”

Demand No. 35—A nimal Husbandry

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 1,17,44,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day 6f March, 1974, in respect of 
‘Animal Husbandry’."

D e m a n d  No. 36—P ublic R fxations  
and  T o u r ism

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 17,23,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1974, in respect of 
*Public Relations and Tourism'.”
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D em and  No. 37— A g r ic u l t u r e  D em and  No. 42— C o m p e n sa t io n  f o r
ABouTxoN o f Z a m zn d a r i S y s t e m , e tc.MR. CHAIRMAN: Motion moved:

MR. CHAIRMAN: Motion moved:
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"That a sum not exceeding 
Rs. 3,06,02,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State oft 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1974, in respect of 
‘Agriculture’.”

D e m a n d  No. 38—Su p p l y  D epa rtm en t  

MR. CHAIRMAN: Motion moved:

“Thai a sum not exceeding 
Rs. 28,54,000 be granted to the
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st* 
day of March, 1974, in respect of 
‘Supply Department’.”

D e m a n d  N o . 39—P orts 

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding 
Rs. 1,00,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1974, in respect 
of ‘Ports’.”

D e m a n d  No. 41—L o an s  to  L ocal  
F unds , G o v e r n m e n t  Servants etc

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 41,00,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1874, in respect of 
‘Loans to Local Funds, Government 
Servants etc’.”

“That a sum not exceeding 
Rs. 28,08,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges 
which will come in course of pay 
ment during the year ending the 
31st day of March, 1974, in respect 
of 'Compensation for abolition of 
Zamindari System, etc’.”

D e m an d  N o  43—M u ltipurpose  R iver , 
Irrigation  and  E lectricity  Sch em es

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs 10,33,71,000 be granted to the 
P'evident on accovnt, out of the 
Consolidated Fund of the State of 
Orissa, *0 defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1974, in respect 
of ‘Multipurpose River, Irrigation 
and Electricity Schemes’.”

D e m a n d  No 43A — Ca p it a l  Ex pen d i­
ture relating  to L if t  Irrigation

MR. CHAIRMAN: Motion moved:
“ That a sum not exceeding 

Rs 16,33,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1974, in respect of 
‘C apita l Expenditure relating to 
Lift Irrigation’.”

D e m a n d  N o . 44—A gricultural I m ­
provem ent Aim R esearch

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 1,58,95,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1974, in respect of 
‘Agricultural Improvement and Re­
search.”



D e m a n d  N o . 45—G o vern m en t  T rad­
ing  S chem es

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 2,33,33,000 be granted to tfee 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will cornu in course of payment 
during the year ending the 31st 
day of March, 1974, in respect of 
‘Government Trading Schemes’.”

D e m a n d  N o . 46—R oad  and  W ater 
T ransport S ch em es

MR. CHAIRMAN: Motion moved:
“That1 a sum not exceeding 

Rs. 10,23,000 be granted to the 
President on account, out of the 
Consolidated Fund of the* State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1974, in respect of 
‘Road and Water Transport 
Schemes’.”

D em and  No. 47—Ca pita l  E xpenditure  
RELATING TO PUBLIC HfcALTH AND
U rban  D evelopm ent  D epa rtm en t

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 80,92,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 3Is1 
day of March, 1974, in respect of 
‘Capital Expenditure relating to 
Public Health and Urban Develop­
ment Department'.”

Demand No . 48— Capital  O utlay  on 
In dustrial  D evelopm en t

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 44,52,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of

j2X  Statutory Resolution, CHAITRA 1, 1895 (SAKA) Orissa Budget & 322 
D.G. (on Account) etc.

Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1974, in respect of 
‘Capital Outlay on Industrial Deve­
lopment’.”

D e m a n d  No. 49— H ira ku d  D a m  
P roject

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 2,00,000 be granted to the 
President on accoun t, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1974, in respect of 
‘Hirakud Dam Project’.”

D e m a n d  No. 50—C a pita l  O u tlay  on 
P orts

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 10,67,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1974, in respect of 
‘Capital Outlay on Ports'*”

D e m a n d  No. 51—C a pita l  E xpenditure
RELATING TO LABOUR, EMPLOYMENT

and  H ou sing  D epartment 

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding 
Rs. 27,00,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
'during the year ending the 31st 
day of March, 1974, in respect of 
Capital Expenditure relating to 
Labour, Employment and Housing 
Department’.”
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D e m a n d  No 52—Ca p it a l  Ex pen d i­
ture relating  to the Educaiion  

D epartm ent

MR CHAIRMAN Motion moved:
“That a sum not exceeding 

Rs 16,61,000 be granted to the 
President on account, out of the 
Consolidated Pund of the State of 
Orissa, to defray the charges which 
will come m course of payment 
during the ycai ending the 31st 
dav of March, 1974, in  respect of 
‘Capital Expenditure 1 elating to the 
Educ ation Depa* tment’.”

D fm a n d  No 53— C a p ita l  E xpen d i­
t u r e  r e la t in g  10 H om e D e p a rtm e n t

MR CHAIRMAN Motion moved
“Th it a sum not exceeding

Rs 1,6(> 000 be gi anted to the
P ecident on at fount out of the 
Consolidated Fund of the State of 
Oi’ "s 1 to defray the charges which 
will comp m course of payment 

the 3 ear ending the 31st 
dav of Maich 1974, in lesDect of 
‘Capital Ei.penditui e relating to 
Home Department’ ”

D fm an d  No 54—C a p ita l  O u t la y  on  
F o r e s ts

MR CHAIRMAN Motion moved
“That a sum not exceeding

Rs 3 31,6 i,000 be gt anted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
dutmg the year ending the 31st 
day of March, 1974, m respect of 
‘Capital Outlay on Forests’ ”

D e m a n d  No 55—S harp C a pital  con ­
tribu tio n  AND LOANS TO CO-OPERATIVE 

O rganisations

MR CHAIRMAN- Motion moved
“That a sum not exceeding 

Rs 89,13 000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of

Orissa, to defray the charges which 
will come m course of payment 
during the year ending the 31st 
day of March, 1974, in respect «t
‘Share Capital contribution and loans 
to Co-operative Organisations’ ”

Demand No 56—Capital Expenditure' 
RELATING TO RURAL DEVELOPMENT

Department

MR CHAIRMAN- Motion moved:
“That a sum not exceeding

Rs 99,80,000 be granted to the
President on account out of the 
Consolidated Fund of the State of 
Oiissa to defray the charges which 
will come in corn so of payment 
dui mg the year ending the 31st 
dis of March 1974, m respect of 
‘Expendituic relating to tht Rnral 
Development Depai tment’ ”

D fmand N o 57—Capital Expenditure  
iu ia t in g  to A n im a l  H usbandry 

D epa rtm en t

MR CHAIRMAN Motion moved
‘ That a sum not exceeding

Rs 2 53,000 be granted to the 
President on account, out ol the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1974, in respect of 
Capital Expenditure relating to 

Animal Husbandry Department’ ”

D em an d  N o 58—C apita l  Expenditure  
relating  to the G ra m a  P an ch ayat  

D epartm en t

MR CHAIRMMn Motion moved
“That a sum not exceeding 

Rs 54,000 be granted to the 
President on account, out of the 
Consolidated Fund of the Stafe of 
Orissa, to defray the charges which 
will come in couise of payment 
during the year ending the 31st 
day of March, 1974, m respect of 
‘Capital Expenditure relating to the 
‘Grama Panchayat Department’ ”



Demand No. 60—Capital Outlay on 
Public W orks

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 2,42,05,000 be granted to the 
President on account, out of the 
Consolidated, Fund of the Slate f̂ 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1974, in respect of 
■Capital Outlay on Public Works’.”

D fmand N o . 61— Capital E xpenditure
KEIATING TO THE MINING AND GEOLO­

GY D epartm en t

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 18,33,000 be granted to the 
President ov account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the chargcs which 
will eomt* in course of payment 
during the year ending the 31st 
day of March, 1974, in respect of 
‘Capital Expenditure relating to 
the Mining and Geology Depart­
ment’.”

D emand  No. 62—Capital Expenditure
relating  to T ribal and R ural W el­

fare  D epartm ent

MR. CHAIRMAN: Motion moved:
“That a sum not exceeding 

Rs. 67,000 be granted to the 
President on account out of the 
Consolidated, Fund of the State 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1974, in respect of 
‘Capital Expenditure relating to 
Tribal and Rural Welfare Depart­
ment*.”

Demand No. 1—Elections and other
Expenditure rEiating to the Home 

Department

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 3,92,500 be granted
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to the President out of the Consoli­
dated Fund of the State of 
Orissa, to defray the charges which 
will come m course of payment 
during the year ending the 31st 
day oi March, 1973, in respect of 
‘E'ections ami other Kxpenditurc 
j elating to the Home Department’.”

D emand No 2— J aii p 

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 17,34,200 be granted 
to the President out of the Consoli­
dated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1973, in respect of 
‘Jails’."

D emand No. 3—P olice 

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 30,94,500 be granted 
to the President out of the Consoli­
dated Fund of the State of 
Orissa, to defray the charges which 
will eome in course of payment 
during the year ending the 31st 
day of March, 1973, in respect of 
‘Police’.”

D emand No. 4— Expenditure  relating 
to  the P lan n in g  and  C o - ordination  

D epartm ent

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not 
exceeding Rs 100 be granted 
to the President out of the Consoli­
dated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1973, in respect of 
‘Expenditure relating to the Plan­
ning and Co-ordination Depart­
ment'.”
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D emand  No . 4-A —*Expenditure relat­
in g  t o  the R u ral  D evelopm ent  

D e pa rtm en t

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 2,11,00,000 be granted 
to the President out of the Consoli­
dated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1973, in respect of 
‘Expenditure relating to the Rural 
Development Department’.”

D em and  No. 5— C o m m u n ity  D e v e lo p ­
m ent P r o je c t ,  D ep a rtm en t e tc .

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 87,59,700 be granted 
to the President out of the Consoli­
dated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1973, in respect of 
‘Community Development Projects, 
etc \”

D emand N o. 6— Expenditure relating  
to  the P o litica l  and  Services 

D epa rtm en t

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 29,000 be granted 
to the President out of the Consoli­
dated Fund of the State of 
Orissa, to defray the charges which 
wfll come in course of payment 
during the year ending the 31st 
day of March, 1973, in respect of 
‘Expenditure relating to the Politi­
cal and Services Department’.”

D em an d  No. 7— C u l t u r a l  A f fa i r s

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 4,00,000 be granted 
to the President out of the Consoli­
dated Fund of the S+ate of 
Orissa, to defray the charges which

will come in course of payment 
during the year ending the 31st 
day of March, 1973, in respect of 
‘Cultural Affairs’.”

D e m a n d  No. 9—M in ister s , C iv il  
S ecretariat and  other E xpenditure  
relating  to the F in an ce  D e p a r t m e n t

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 16,79,800 be granted 
to the President out of the Con­
solidated Fund of the State of Orissa, 
to defray the charges which will 
come m course of payment during 
the year ending the 31st day of 
March, 1973 in respect of ‘Ministers, 
Civil Secretariat and other Expendi­
ture relating to the Finance Depart­
ment’.”

D e m a n d  No. 10—P en sio ns  

MR CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 100 be granted to 
the President out of the Consolidat­
ed Fund of the State of Orissa, to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
I973i in respect of ‘Pensions'.”

D e m a n d  N o. 11— E xpenditure  relating  
to the Education  D epa r tm e n t

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 1,02,81,400 be granted 
to the President out of the Con­
solidated Fund of the State of 
Orissa, to defray the charges which 
will come in rourse of paym ent 
during the year ending the 31st day 
of March. 1973. in respect of ‘Ex­
penditure relating to the E ducation 
Department’.”

Demand No. 11-A—Text Book Press 

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 6,06,009 be granted to
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the President out of the Consolidat­
ed Fund of the State of Orissa, to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1973, in respect of ‘Text Book 
Press’.”

D em an d  No. 13—L and  R evenue 

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 16,400 be granted to 
the President out of the Consolidat­
ed Fund of the State of Orissa, to 
defray the charges which will come 
m course of payment during the 
year ending the 31st day of March, 
1973, in respect of *Land Revenue'."

Dfmand No 14—Excise 

MR. CHAIRMAN* Motion moved:
“That a Supplementary sum not 

exceeding Rs 2,92,500 be granted 
to the President out of the Con­
solidated Fund of the State of Orissa, 
to defray Che charges which will 
come m course of payment during 
the year ending the 31st day of 
March, 1973, in respect of ‘Excise’ ”

D e m a n d  N o . 15—R egistration  

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 37,900 be granted to 
the President out of the Con­
solidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1973, in respect of 
‘Registration’.”

D e m a n d  N o  16—D istrict  A d m in is ­
tration  AND OTHER EXPENDITURE 
RELATING TO THE REVENUE DEPARTMENT

MR. CHARIMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. be granted'
to the President ottt o f tht G*m- 
solidated BHlnd' Of the Stem 4*

Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 3973, in respect of 
‘District Administration and other 
Expenditure relating to the Revenue 
Department’.”

D e m a n d  No. 17—Expenditure  relating 
to  the I ndustries D epa rtm en t

MR CHAIRMAN: Motion moved:
"That a Supplementary sum not 

exceeding Rs. 54,39,700 be granted 
to the President out of the Con­
solidated Fund of the State of 
Onssa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1973, in respect of ‘Ex­
penditure relating to the Industries 
Department’.”

D e m a n d  No. 17-A—M in e s

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 100 be granted to the 
President out of the Consolidated 
Fund of the State of Orissa, to defray 
the charges which Will come in 
course of payment during the year 
ending the 31st day of March, 1873, 
in respect of ‘Mine’s’.”

D em a n d  N o . 18—C iv il  and  Session s  
C ourts and  other E xpenditure  relat­

ing  to  the L a w  D epa rtm en t

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 1,12,080 be granted to 
the President out of the Consolidated 
Fund of the State of Orissa, to defray 
the charges which will come in 
course of payment during the yeat  
ending the 81st day of March, 19*?$, 
in respect of ‘Civil and Sessions 
Courts «nd other Expenditure relat­
ing to the Law Department*.”

D e m a n d  N o  19—Gove r n m e n t  P ress* 
an d  other  E xpenditure relating  to  

th*  C o m m erc e  D k pa im m k n t  
MRl CHAIRMAN: Motion moved: 

“That a Supplementary sum not 
eXeaMKng Rfc. <W,Siff"be granted to
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the President out of the Consolidat­
ed Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1973, in respect of ‘Government 
Press and other Expenditure re­
lating to the Commerce Depart­
ment’."

Demand No. 20—Labour, Employ­
ment and Housing 

MR CHAIRMAN- Motion moved
“That a Supplementary sum not 

exceeding Rs 95,000 be granted to 
the President out of the Consolidat­
ed Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1973, m respect of *Labour, Employ­
ment and Housing’ ”

Demand No. 21—Tribal and Rurai 
Welfare

MR. CHAIRMAN Motion moved
“That a Supplementary sum not 

exceeding Rs. 7,05,300 be granted to 
the President out of the Consolidat­
ed Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1973, in respect of Tribal and 
Welfare*."

Demand No 22—Medical and other 
Expenditure relating to the Health 
and Family Planning Department 

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 13,73,800 be granted 
to the President out of the Con­
solidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1973, in respect of 
‘Medical and other Expenditure 
relating to the Health aPd Family 
Planning Department’.0
D emand No . 23— P ublic  H ealth 

MR CHAIRMAN* Motion moved:
“That a Supplementary sum not 

exceeding Rs. 47,68,000 be granted

to the President out of the Con­
solidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1973, in respect of 
‘Public Health’.”

D emand N o . 24—Irrigation

MR CHAIRMAN- Motion moved-

“That a Supplementary sum not 
exceeding Rs. 1,60,10,200 be granted 
to the Prcpident out of the Consoli­
dated Fund of the State of Orissa 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1973. in respect of ‘Irriga­
tion’ ”

D f m \n d  No 24-A— L i f t  I r r i g a t i o n

MR CHAIRMAN Motion moved
“That a Supplementary sum not 

exceeding Rs 30,37,200 be granted to 
the President out of the Consolidat­
ed Fund of the State of Orissa, to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1973, m respect of ‘Lift lrugalion’ ”

D emand No 25—P ublic  W o rk s .

MR. CHAIRMAN* Motion moved
“That a Supplementary sum not 

exceeding tRs 1,24,26,100 be granted 
to the President out of the Consoli­
dated Fund of the State of Orissa 
to defray the charges which will 
come in course of pa£S55nt during 
the year ending the 31st day of 
March, 1973, in respect of ‘Public 
Works’.”

D emand  No. 26—State L egislature . 

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 2,00,000 be granted to 
the President out of the Consolidat­
ed Fund of the State of Orissa to
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in course of payment during the year 
ending the 31st day of March, 1973, 
xn respect of ‘State Legislature’ "

D emand No. 27—Public Works, Com­
mon Establishment

MR. CHAIRMAN: Motion moved.

“That a Supplementary sum not 
exceeding Rs. 5,50,100 be granted to 
the President out of the Consolidated 
Fund of the State of Orissa to detray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March. 1973, 
in respect of ‘Public Works, Common 
Establishment

Demand No. 28—Electricity Schemes. 

MH. CHAIRMAN: Motion moved:

“That a Supplementary sum wot 
exceeding Rs. 31,79,400 be granted to 
the President out of the Consolidated 
Fund of the State of Orissa to defray 
the charges which Will come in 
course of payment during the year 
ending the 31st day of March, 1973, 
in respect of ‘FJoetricily Schemes’.”

Demand N o .  2 9 — Taxes on Vehicles. 

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 16,800 be granted to 
the President out of the Consolidat­
ed Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1973, in respect of ‘Taxes on 
Vehicles’/ ’

D emand No . 30— T ransport Schemes. 

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 21,19,700 be granted 
to the President out of the Consoli­
dated Fund of the State of Orissa to

defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
19 73, in respect of ‘Transport 
Schemes’.*’

Demand No. 31—Forest.

MR. CHAIRMAN Moti^ moved:
"That a Supplementary sum not 

exceeding Rs. 52,00,400 be granted 
to the President out of the Consoli­
dated Fund of the State of Orissa to 
dejray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, 
m respect of ‘Forest’.”

Dimaivd No. 3 2 —Fisheries.

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 300 be granted to tne 
President out of the Consolidated 
Fund of the State of Orissa to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of MarCh, 1973, 
in respect of ‘Fisheries’.”

Demanj» No. 33—'Co-operation and 
Marketing.

MR. CHAIRMAN: Motion iroved:

‘That a Supplementary sum not 
exceeding Rs. 15,71.500 be granted to 
the President out of the Consolidat­
ed Fund of the State of Orissa to 
defray the charges which will come 
m course of payment during the year 
ending the 31st day of March. 1973, 
in respect of ‘Co-operation anti Mar­
keting’/ '

Demand No. 34—Expenditure relating 
to the Urban Development 
Department.

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 96,08,200 be granted to 
the President out of the Consolidat­
ed Fund of the State of Orissa to 
defray the charges which will come
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in course of payment during the year 
ending the 31st day of March, 1973, 
m respect of ‘Expenditure relating 
to the Urban Development Depart­
ment’.”

Demand No. 35—Animal Husbandry. 

ME. CHAIRMAN- Motion moved:
“That a Supplementary sum not 

exceeding Rs 3,00,900 be granted 
to the President out ot the Consoli­
dated Fund of the State of Onss*t 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1973, in respect of ‘Animal 
Husbandry’.”

D emand No. 37—A griculture .

MR. CHAIRMAN- Motion moved:

“That a Supplementary sum not 
exceeding Rs. 1,900 be granted to the 
President out of the Consolidated 
Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
endmg th 31st day of March, 1973, 
m respect of ‘Agriculture’.’

Demand No. 38— Supply Department.

MR. CHAIRMAN; Motion moved:

"That a Supplementary sum not 
exceeding Rs. 100 be granted to the 
President out of the Consolidated 
Fund of the State of Orissa to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1973, 
in respect of ‘Supply Department’.”

Demand No. 41—Loans to Local 
Funds, Government Servants,
ETC.

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 8,13,20,09)0 be granted 
to the President out of the Consoli­
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the

year ending the 51st day of March, 
1973, iri respect of ‘Loans to Local 
Funds, Government Servants, etc’.”

D emand  No . 42—Com pensation  tor
ABOLITION OF Z aMINDARI SYSTEM

and other Expenditure  relating  to 
the R evenue D epa rtm ent.

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 20,00,000 be j,n.nted 
to the President out of the Consoli­
dated Fund of the State of Onssa 
to defray the charges which will 
come m course of payment 
during the year endmg the :il st day 
of March, 1973, m respect of ‘Com­
pensation for abolition of Zamindari 
System and other Expenditure relat­
ing to the Revenue Department’."

D emand No 43—M ultipurpose  R iv e r , 
Irriga tio n  and E lectricity  
Schemes.

MR. CHAIRMAN; Motion moved:
“That a Supplementary sum not 

exceeding Rs. 1,0(3,15,500 be grantea 
to the President out of the Consoli­
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, 
in respect of ‘Multipurpose River, 
Irrigation and Electricity Schemes’."

D emand N o . 43A—Capital. Expendi­
ture  relating  to L if t  I rr ig a tio n . 

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 33,00,000 be granted 
to the President out of the Consoli­
dated Fund of the State of Orissa 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day at 
March, 1973, in respect of 'Capital 
Expenditure relating to Lift Irri­
gation'.”

D emand N o . 44—A g ricu ltu ral  Im ­
pro ve m en t  and R esearch .

MR. CHAIRMAN; Motion moved:
“Tfcat a Supplementary sum not 

exceeding Rs. 2,27.79,300 be granted
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to the President out of the Consoli­
dated Fund of the State of Orissa 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1973, in respect of ‘Agricul­
tural Improvement and Research’.”

Demand No. 45—Government Trad­
ing Schemes 

MR. CHAIRMAN; Motion moved:
"That a Supplementary sum not 

exceeding Rs 13.00,50,000 be grant­
ed to the President out of the Con­
solidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1973, m respect of ‘Gov­
ernment Trading Schemes’.”

Demand No. 46—Road and Water 
Transport Schemes

“That a Supplementary sum not 
exceeding jRs. 41,600 be granted to 
the President out of the Consoli­
dated Fund of the State of Orissa 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1973, in respect of ‘Road 
and Water Transport Schemes’.”

Demand No. 47—C&pitax. Expendi­
ture relating to Public Health 
and Urban Development Depart­
ment.

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 5,57,600 be granted to 
the President out of the Consoli­
dated Fund of the State of Orissa to 
defray the charges which will come 
in rourse of payment during the 
year ending the 31st day of March, 
1973, in respect of ‘Capital Expendi­
ture relating to Public Health and 
Urban Development Department'."

D emand N o . 48—Capita l  O utlay  on 
Industrial  D evelopm ent .

MR. CHAIRMAN: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 1,00,200 be granted to 
the President out of the Conscflidat- 
ed Fund of the State of Orissa to 
defray the charges which will come

in course of payment during the 
year ending the 31st day of March, 
1973, in respect of ‘Capital Outlay 
on Industrial Development’

Demand No. 54—Capital Outlay on 
Forests

“That ai Supplementary sum not 
exceeding Rs. 1,38,60,600 be ^fi'nted 
to the President out of the Consoli­
dated Fund of the States of Orissa 
to defray the charges which will 
come in course of payment during 
the year ending the 3lst day of 
March, 1973, in respect of ‘Capital 
Outlay in Forests'.”

Demand No. 55—S h a r e  Capital C on­
tribution and Loans to  Co-opera­
tive Organisations 

MR. CHAIRMAN: Motion moved: 
“That a Supplementary sum not 

exceeding Rs. 1,44,50,800 be grantert 
to the President out of the C onsoli­
dated Fund of the State of Orissa ta 
defray the charges which will com e 
in course of payment during the year 
ending the 31 «t dsv of March, 1973, 
in respect of ‘Share Capital Contri­
bution and Loans to  Cooperative 
Organisations’.”

Demand No. 57—Capital Expenditure
RELATING TO ANIMAL HUSBANDRY

dry Department.
“That a Supplementary sum not 

exceeding Rs. 1,50,200 be granted to* 
the President out of the Consolida­
ted Fund of the State of Orissa 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1973, In respect of “Capitat 
Expenditure relating to Ammal 
Husbandry Department’.”

D emand No. 59—Capital Expenditure  
relating  to H ealth D epa rtm en t . 

MR. CHAIRMAN: Motion moved:
“That a Supplementary sujp not 

exceeding Rs. 53,28,000 be granted 
to the President out of the Consoli­
dated Fund of the State of Orissa 
to defray the charges which will 
come in course of payment during 
the year ending the 31«t day of 
March. 1973. in respect of ‘Capital 
Expenditure relating to Health De­
partment’.” *
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Demand No. 60—Capital, Outlay on 
Puw ir Works.

MR CHAIRMAN: Motion moved: 
“That a Supplementary sum not 

exceeding Rs. 36,96,900 be granted 
to the President out of the Consoli­
dated Fund of the State of Orissa 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1973, in respect of ‘Capital 
Outlay on Public Works’.”

DiMANfn N o. 61— C a p i t a i . E xpen ditu re  
RELATING, TO THE MINING & GEO­
LOGY D fp a rtm e n t

MR CHAIRMAN- Motion moved:

“That a Supplementary sum not 
exceeding Rs 85,42,000 be granted to 
the President out of the Consolidat­
ed Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March. 1&73, 
in respect of ‘Capitol Expenditure 
relating to the Mimn/y and Geology 
Department’.”

MR CHAIRMAN- Motion moved:

Demand No 62 - C a p i m i  Fxffvdtture 
RriATING TO TfIBAI AND RURAL
W flfarf D fpartm ent 

MR. CHAIRMAN- Motion moved:
“That a Supplementary sum not 

exceeding Rs. 86,000 be granted to 
the President out of the Consolidat­
ed Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, 
in respect of ‘Capital Expenditure 
relating to Tribal and Rural Welfare 
Department’/ ’

Item Nos. 16, 17, 18 and 19 will be 
taken together.

SHRI JAGANNATH RAO: My sub­
mission is that as we have got only 
one hour and five minutes from now 
let us discuss the proclamation today 
and the rest tomorrow.

MR. CHAIRMAN. We will discuss 
all those items together. There are a 
number of speakers. I have received a 
request from Mr. P. K. Deo. As he is 
leaving tomorrow, out of turn I al­
low him first to speak.

SHRI DINEN BHATTACH APvYYA
(Serampore): I do not unde stand
this thing. If any Member leaves to­
morrow why should the rhanre be 
given to him today? If ĥ  were to 
leave today. I could understand Of 
course, I do not obje't if he puMs the 
chance to speak, but the procedure 
that you are adopting is not proper

MR CHAIRMAN* I am glad that 
the hon Member has no objection to 
his being called first to speak It is 
quile possible that Mr Deo will not 
take much time The list of those 
who want to speak is before me and 
thev will be called to <?peak. In view 
of the special request from one of 
the hon Members. I th’Mk there is no 
harm if he speaks first You should 
hear with me

SHRI DINEN BHATTACl'ARYYA 
You are a new Chairman; you should 
also know the procedure.

MR. CHAIRMAN: I also r^membe”- 
that under such circumstances I was 
not allowed So, I know what hirvn 
it Is

SHRI P. K DEO (Kalahandi) Mr 
Chairman, Sir, U is the sequence of 
the dramatic political events which 
culminated in the imposition of Pres'- 
dent’s rule under article 356 and it is 
the compulsion of duty wnich forces 
me to speak some unpalatable truth, 
and I hope it may not be to the liking 
of my friends opposite.

It was on the 3rd March, 197 * -mar 
we call it the Idea of March in India’s 
political history—when democracy ana 
democratic principles and its values 
have been sacrificed on the alter of 
political expediency and part is 
siderations. It has exposed many a 
skeleton in the Congress cupboard. It 
has proved to the whole world that
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the President is nothing better than 
a ruler-stamp, and the proclamation 
has been signed on the dotted line 
which has been crafted by th® Home 
Ministry. The Gjvernor has a *c as 
a stooge, and the institution of the 
Governor has been put to utter ififn e 
to strangulate democracy in broad day­
light, because >he Governor cannot 
be impeached and he holds office at 
the pleasure of the President.

Sir, we want that Ihc Governor, 
when he occupies this exalted position, 
should be proper] y insulted against 
any political pressure.

Thar is why I would like to quote 
about the role of Governors from a 
report of a committee of Governors 
issued by the President’s Secretariat 
in Delhi It says “No Governor would, 
it can be safely asserted, want the 
State to be brought under the Presi­
dent s rule except in circumstances 
which leave him with no alternative’ ’.

17 hrs.

While moving article 356 of the 
Constitution Dr \mbedkar has given 
enough caution and said “it would 
never he called into operation and 
that it would remain a dead letter.” 
We see that out '  3'i cases, in which 
proclamation had been issued under 
this article in 28 cases the beneficiary 
hail been the Congress Dartv. Of that 
staff are these Governors made? Either 
they are popular ejections at the 
polls or frustrated politicians 
rehabilitated on a comfortable cushion 
of Governorship. Even though they 
take the oath to preserve, protect and 
defen 1 the Constitution and the law, 
there has been a departure in so many 
cases. 1 take m*' hnis off to Shri 
Ananthasayanam iyen*?r, ^ho when 
he was the Governor of Bihar at a 
Farewell address 'aia 'ha’ had he 
acted on the advice of the Home Mi­
nistry oi the Go rnm<-rt rf Tndia, he 
woul* have stay*v there ôr another 
fifteen years. Eigh‘ an v a l*aM month? 
ago. Mr. Joginder Sinejh who hac1 to 
eat the humble pie in the hand'* of 
Swatantra candidate in Bahraich in

1962 Lok Sabha e ections and was 
defeated, called the Congress party 
with a strength of only 48 in a House 
cf 140 to form the Government with 
the aid of defectors. The defectors 
were made Ministers inspite of the re­
commendations of the committee on 
defections and inspite of the unanimous 
recommendations that no defector 
should be rewarded to but should seek 
re-elections. But all these were thrown 
to the winds. I have brought this fact 
to the notice of this House as early 
as May, 1972 when these defectors 
were brought at the instance of Shri 
Uma Shankar Dikshit and Shri G. S. 
Mishra and were kept in the Haryana 
Guest House of infamous Bansi Lai, 
infamous for Ayarama and Gaya ram. 
When the reverse process started on 
the first March, the very same disillu­
sioned M.L.A. had come back to the 
parent party; now this is called defec­
tion. When the Governor was ap­
proached by the press he says “I un­
derstand practical politics” . Immedia­
tely after that Mr. Sankar Dayal Shar­
ma, President of the Congress 
comes out with a statement that the 
only alternative î  President’s rule It 
was the same Sankar Dayal Sharma, 
'.vho as Secretary of the All India 
Congress Committee, objected to the 
imposition of the President’s rule when 
the Badal Ministry was reduced to 
a minoritv in Puniab and Congress 
was not called to form Government. 
He has played the role of Dr. JekvII 
and Mr. Hvde.

The Governor’s report is nothing but 
a travasty of truth. If you see, you 
will find that the defectors who join­
ed the Congress party, were never 
mentioned as defectors at all. He says 
that they jointed the Congress party. 
When they come back to their own 
party, they were called defectors. The 
Budget session was in session. The 
Appropriations Bill was to have been 
passed that would have been the pro­
per forum to test the strength of the 
various oarties. The Raj Bhavan draw­
ing room is not the proper place to 
test the strength.
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[Shri P. K. Deo (Kalahandi)].
The Hpuse was about to meet at 8 

A.M. Half-an-hour before that the As­
sembly was prorogued. There was no 
Cabinet meeting. If there was a Cabi­
net meeting, the Cabinet Secretary 
should have circulated the notice and 
agenda to various Ministers. Here is 
the original D.O. letter written by 
Shrimati Nandini Satpathy in her 
handwriting to Shri Pradhan which 
was received at 7.30 A.M.

So, I would request that this may 
be laid on the table oi the House with 
your permission. It contains that the 
meeting would be held at 6.30 A.M. 
but the notice was received at 7.30 
A.M. by Shri Gangadhar Pradhan. I 
have already written to the Speaker 
in this regard. As demanded by Shri 
Surendra Mohanty I am placing this 
on the idle of the House.

MR. CHAIRMAN: You have already 
mentioned all these in the House. It is 
all on record. It is, therefore not ne­
cessary to lay it cn the tabl" of the 
House.

I think your time is up. You please 
conclude.

SHRI P K. DEO: Sir I am the most 
affected person.

MR. CHAIRMAN: Just because this 
facility has been given you should not 
take long. Only three minutes have 
been given to you.

SHR! P. K. DEO: The Governor 
never took pains to verify the strength 
of the various parties, Shrimati Nandi­
ni Satpathi, having lost her 
majority has no constitutional right 
to give any advice to the Governor 
either for prorogation or for dissolu­
tion of the Assembly. In the case of 
West Bengal—my CPI friends will 
bear me out—when Shri Ajoy Mukher- 
jee was asked to call the Assembly 
to prc>ve his strength, Shri Dharma 
Vira was accused by the same C.P.I. 
friends that he had not acted rightly 
and Shift Mukherjee was ultimately 
dismissed. In the identical circum­
stances in M.P., when the Assembly

was meeting for the budget session 
and when Shri D. P. Mishra was de­
feated Shri Govind Narain Singh was 
called to form the Government. Why 
there is this departure?

In Manipur, the Assembly is meet­
ing at the instance of the Governor 
Shri B. K. Nehru to prove the strength 
of the various parties. Why should 
there be this departure here? Another 
thing is that in the crucial Rajya Sa- 
bha election the Opposition has prov­
ed its majority by returning -the 
candidate in a straight contest with 
a thumping majority of 17 votes. In 
spite of the letter cf the Secretary of 
the Orissa Legislative Assembly prov­
ing the strength of 72 of Pragati Party 
in spite of the Raiya Sabha by-election 
which had proved the majority support 
of the Opposition and in spite of 
physical parade of the M.L.As in front 
cf the Governor, the Governor inten­
tionally avoided counting them. He 
was instructed not to do so In spite 
of all this I am very sorry to state 
that the Governor has tried to build 
a case on wrong and fictitious premi­
ses. It was said that Shri Biiu Pat- 
naik applied for the Congress Mem­
bership and he could not bp taken 
in. I may tell you that he never 
applied for admission in the Congress. 
This should go on record. Cuttack by- 
election was won with fan-fare, in 
spite of rigginsr, in spite of intimida­
tions to voters and in spite of mis­
use of power and money There was 
a large-scale ghost polling. Shrimati 
Nandini Satoa^hi came out successful 
It was much trumpeted and broad­
cast from Moscow radio. But alas, 
Shrimati Nandini Satpathi collapsed in 
93 days.

MR. CHAIRMAN: I think you are
misusing the opportunity when I cal­
led your name first.

SHRI P. K. DEO: Sir, the entire 
edifice built on defection collapsed 
like a house of cards and the chapter 
of political prostitution came to a 
close—the chapter of 8-1/2 months’ 
misrule has come to an end which has 
brousrht a sign of relief to all Oriyas 
including the nine M.Ps of Congress 
Who have given in writing that they
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dc not stand by Shrimati Nandini 
Satpathi.

ME. CHAIRMAN: Mr. Deo, you 
should conclude now. I shall give you 
•one more minute. Then you will sit 
down.

SHRI B. V. NAIK ^Kanara): Mr.
Chairman, I rise on a point of order. 
The hen. Member used a reprehensible 
word—I do not know whether it is 
parliamentary. He has used the words 
‘political prostitution’. Prime facie it 
looks so obscence that this should be 
expunged.

SHRI P. K. DEO: Sir, I thought
never though they will 

still have the juvenile delinquency to 
protect an unprotectable case.

Much has been spoken about Mr. 
Nilamani Rootray, what a sadist and 
vulgar joke was made on the death 
of his wife. The Governor staled that 
because she died, it hastened the pro­
cess of disintegration of the Congress 
Party and her husband joined theUt- 
kal Congress. In spite of that he was 
made the Deputy Chief Minister. Two 
other defectors—Mr. A. Mahanand and 
Mr. D. Majhi—were made Cabinet Mi­
nisters.

1 would like to make these submis­
sions.’ The Government’s report is 
prevented and parochial I charge the 
Governor wit'i dereliction ot duty. 
The Governor’s report is not worth 
the paper on which it has been writ­
ten. The only fit place for it is the 
waste paper basket. The prorogation 
and dissolution of the Orissa Assemb­
ly has no parallel in history. The 
only parallel is the dissolution of the 
Long Parliament by Charles I and it 
cost him his head. I demand here the 
hea‘d of Mr. Jatti on a plaster. He 
should be dismissed and thrown out 
of the political life of this country. ,

When the Finance Commission is 
functioning, when the fifth plan is on 
the anvU and the die of Orissa is 
going to be cast for five years, we want

a popular and constitutional govern­
ment. tnere. We want early elections. 
We want that the electoral rolls should 
be revised. All persons about 18 years 
should be enrolled as voters and al­
lowed to exercise their franchise. The 
people of this country and posterity 
will not spare you, Gentlemen! You 
will be condemned as guilty men for 
all time to come.

SHRI DINEN BHATTACHARYYA 
(Seram pore): Sir, In this House we
have several times brought it to 
the notice of the hon. Members of 
both sides that democracy in our 
country is in danger. Here is another 
example of how the Constitution has 
been defrauded and democracy raped. 
I do not plead for this party or that 
party, for this leader or that leader. 
I am concerned with the Constitu­
tional position. I know your Constitu­
tion is not a socialist Constitution. 
Still the minimum democratic rights 
which the people have beer, given 
even that you do not want to give 
when you find it does not suit your 
interests. That was why Shrimati Nan­
dini Satpathy was thrust over the 
head of the Orissa people as a Chief 
Minister, just as Mr. Sidhartha Shan­
kar Ray has been thrust on the people 
of West Bengal, through a fake and 
rigged election. This is your tactics of 
bringing all the provinces under the 
patronage of the Prime Minister.

,SHRI P. K. DEO: Hegemony.

SHEI DINEN BHATTACHARYYA: 
Yes hegemoney. In this House they 
often talk of non-violence discipline, 
decorum and parliamentary democra­
cy. What have they done in Orissa? 
Under what provision of the Constitu­
tion did they do it? Article 356 savs 
that if there is invasion from outside, 
or political upheaval or insecurity con­
ditions, President’s Rule can be im­
posed.

In Orissa everything happened over­
night. Till the previous day the Chief 
Minister did not knew her fate the 
next day. It is only whan the election 
to R'ajya Sabha took place the next
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[Shri Dinen Bhattarcharyya]
day she knew that she had no majo­
rity. The Governor in his report has, 
unfortunately, referred to the defec­
tors. Who is the greatest defector, the 
architect of all this’  I charge Shrimati 
Indira Gandhi that she started th<« 
practice of defection, and it is with 
defection that she is still ruling Who 
is that Governor? He is nothing but a 
stooge sent by the Centre, who will 
to the line of Shrimati Indira Gandhi. 
It is this type of persons who die ssnt 
to the States if necessary to rule on 
behalf of the Centre I am saying this 
with personal experience of what hap­
pened in West Bengal in 1967, 19970
and again m 1971 It happened In 
West Bengal thrice that the niajority 
party was not called to form the 
government but President’s Rule was 
imposed

In the case of Orissa, the Governor 
has seat a report What a shameless 
iepo't it is* If he had anv respect for 
democracy he should have tested in 
the Assembly which party has sot the 
majority instead of basing it on pre­
sumption That would have been 
the normal thing for him to do, but he 
did not do that peihaps because of the 
telephone call which he received from 
his master or mistress that you have 
to do this or that

SHRI <=URENDRA MOHANTY* 
“Mistress" 10 noi pu’iiamentarv

SHRI DINEN BHATTACHARYYA: 
Who worries whether a word is par­
liamentary or not when there is no 
parliamentary democracy at all?

MR. CHAIRMAN He used it in 
the context of ‘•master**.

SHRI DINEN BHATTACHARYYA: 
The Chief Minister resigned her post 
because she had no majority Then 
the Governor did not call for the op­
position to see whether it can form a 
government Apart from that, after 
asking Shrimati Nandini Satpathy to 
act as a caretaker government, why 
was that matter not brought before 
this House, even though it has in ses-

(On Account) etc. 
sion? Would it not have been the nor­
mal parliamentary practice to bring the 
whole matter before the House, discuss 
it and then take a decision? The 
heavens would not have fallen if they 
had adopted this practice. Yet, they 
did not care to do that, even thcugh 
they talk of democracy all the time.

The Orissa Assembly consisted of 
140 members. 72 members proclaimed 
that they were against the Chief 
Minister’s party Two other members 
also declared that they will vote 
against the Chief Minister. In a House 
of 140 members, if 72 members declare 
that they are a group, was it not the 
responsibility of the Governor to call 
the loader of that party to form a 
government and then test the maiority 
or minoritv of tha partv in the House 
That practice is not observed when 
it does not suit you You have noi 
done it in Manipur You will hear 
today or tomorrow that anothei 
defection ha« tak^n placo in Manipur 
You have not dissolved the Assemblv 
there You have kept it ahve so that 
your partv in alliance with othet 
may form the Government Why dtf 
you behave in this manner in the 
caco of Orissa7

SHRI K C PANT- There is a 
Government functioning in Manipur

SHRT DINEN BHATTACHARYYA- 
But it is a ff*cl that the verv person*- 
who dilected to the side of the 
present Chief Minister of Manipur ait 
now defecting to the Opposition side 
It is an open fact.

I will not go into details. But jtiq 
a fact that in the case of Orissa, the 
Constitution has been violated; the 
parliamentary democracy has been 
.subverted and all norms of parlia­
mentary procedure have been totallv 
ignored intentionally by the ruling 
party at the Centre
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What should have happened if 
Shrimati Nandini Satpathv had step­
ped down when she lost her majority? 
It is a parliamentary procedure that 
when you lose your majority, you 
come down and you give a chance 
to others who can form the Govern­
ment. This was not done there. So, 
I charge thig Government, the Cen­
tral Government, for that.

What are your tactics? You are 
always trying to rehabilitate your 
own party members defeated in the 
elections and frustrated in other ways. 
You are placing them as Governors of 
different States. This is a legacy of 
the past. The British Government 
used t‘o do it. Now you are also 
adopting the same tactics. What a 
fantastic amount we have to spend 
on these Governors? I have read in 
a paper, in Blitz, that nearly Rs. 4000 
to Rs 5000 are spent daily on these 
Governors, inclusive of all their ex­
penses. So, if these stooges are not 
there, nothing will happen (Inter­
ruptions)

MR. CHAIRMAN: I would remind 
the hon. Members that in a debate of 
this type or any other debate, befitting 
the prestige of this House, we should 
not' use names or make derogatory 
remarks against the people or persons 
who are not present in the House. 
Therefore, I would request Mr. Dinen 
Bhattacharyya not to do that. You 
may not agree But it is an advice 
from the Chair which I think every 
hon. Member should take into consi­
deration.

SHRI JYOTIRMOY BOSU (DIA­
MOND HARBOUR) : On a point of 
order, Sir. You have made a certain 
observation just now that about those 
who are not present in the House, we 
cannot deal with them or we cannot 
mention their name?* In that case, 
if you want' the entire country to be 
Present here, the entire bureaucracy 
to be present here, the entire set of 
People to be present here, then only 

shall be able to oblige you, not 
before that. The Minister is there to 
3983 LS—12

defend the cause of whom he is sup­
posed to defend.

MR. CHAIRMAN: It is a matter of 
opinion, a flight of fantasy on the part 
of the hon. Member that all the 
persons whom they want to mention 
are to be present in the House.

SHRI K. C. PANT: Apart from the 
very valid reason that you have men­
tioned, there are certain high offices 
in our country, and it is a normal 
convention in the House that, when 
a reference is made to an occupant of 
such a high office, then a language of 
docorum is used. That is the normal 
practice; it is a very good practice.

MR. CHAIRMAN: It is a healthy 
practice.

SHRI DINEN BHATTACHARYYA:
I did not know that t'le Minister 
would be so allergic to facts. These 
are facts. I can prove. I have to take 
the name..

AN HON MEMBER: Not facts but 
fantasies.

SHRI DINEN BHATTACHARYYA: 
My noint is this. They have kept 
this provision of the post of Governor 
intentionally to serve their own pur­
pose and not the interest of the people. 
The interests of the people are not 
served by the Governors. It has been 
found, just as in the case of Orissa, 
that they are serving the dictates 
from the Centre. I am astonished 
how, when the Parliament is in ses­
sion, the President, without referring 
the matter for the opinion of the 
House, outright decided to impose the 
President's rule and dissolved the 
Assembly. I do not find any reason 
in this action of the President who 
holds a very high position in our 
country and whom we expect to 
behave in such a way that there may 
not be any occasion for anybody to 
bring a slur on him.

So, my first accusation against the 
Centre is that they have gone beyond 
their limit and they are responsible
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for all this indiscipline and in some 
places violent outbursts that we find 
throughout the country. Whatever 
they may say, this ruling Party is 
responsible for iA because they do not 
want to maintain viy Parliamentary 
democracy anywhere. Whenever 
there is a chance of their defeat, they 
do this as they did in West Bengal in 
the last elections, 1972, when they 
indulged m all sorts of corrupt prac­
tices; they rigged the whole election 
and brought their own men m the 
Government* Again, m Orissa, I 
know what will happen’  Thev will 
take time There is no doubt that 
people also want revision of the elec- 
tora' rolls and delimitation of the con­
stituencies afresh, but it is necessary 
that, at the earliest, the elections are 
held and chances are îven to the 
people to elect their own Government 
At this luncture, at this critical mo­
ment, the Onssa people should decide 
their own fate Talking of Plan or 
Budget here, matters little After 
all, who is looking after the mteiesls 
of the peoole of Onssa9 It is the 
Centre, it is the Prims Minister's 
Government, and not the Orissa 
people. So, in this case, I will rather 
demand emphatic a ly that the Gov­
ernment should arrange for elections 
for Orissa Assembly without any fur­
ther delay.

Regarding the Budget that has been 
placed here, I and my party will not 
vote for it because they have no 
authority to pass the Orissa Budget 
here, knowing fully well that if they 
had not subverted the Parliamentary 
democracy in this way in Orissa, the 
Orissa people would have decided 
what should be the amount that they 
will spend and for what purpose

It is not for Shri K. C. Plant or 
Shri K. R Ganesh to decide from 
here in this Parliament. .

SHRI K. C. PANT: But it is for
the Lok Sabha to decide.

SHRI DINEN BHATTACHARYYA: 
What is Lok Sabha? Afterall, you

are holding the majority there and 
you will do whatever you like. Sir, 
I do not want to go into detail.

This Government has no face now 
after this Onssa affair to claim that 
they are democrats, to claim that 
they are for continuing the parlia­
mentary democracy. The danger 
signal has come before the whole 
country. Here, m this House, we 
emphatically say that what has hap­
pened in West Bengal will happen 
tomorrow m Bihar, day after m 
Rajasthan and the other day in 
Orissia So; all those people who 
have any respect for democracy, they 
should stand against this undemo­
cratic one-Party rule of Shrimati 
Tndira Gandhi and see that she is re­
moved at the earliest from this posi­
tion wherefrom she is going to be 
the dictator of India

SHRI BHAGWAT JHA AZAD 
(Bhagalpur) Trv vour best

SHRI JAGANNATH RAO (Chatra- 
pur) Sir, I rise to support the 
statutory resolution which has been 
moved

1 quite understand the feelings of 
the two hon speakers who preceded 
me m questioning the action of the 
Governor in dissolving the House and 
recommending President rule But I 
cannot appreciate the strong language 
used by them m decrying the Gov­
ernor. Afterall, the Governor is a 
constitutional head you may not 
agree with the decision of the Gover­
nor but nevertheless, you should use 
decent language and the debate should 
be kept on a high plane.

Coming to the resolution, I siay the 
Governor’s report is quite exhaustive 
He has dealt with the strength of 
each Party and what happened after 
the elections in 1971 and what hap­
pened in June 1972 iand what hap­
pened after the Congress, obtaining
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claimed that Le has got the support 
of six others in the Assembly. Mr.
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ihe majority, formed the Government 
and what happened in 1973 when 
some ML As walked over to the 
Opposition. The Governor is faced 
with a difficulty. What did the Chief 
Minister do? When she found that 
she has lost the majority, she advised 
the Governor.. . .  ( Interruptions) 
that she found that some members 
of her party were going out and that 
they might join the opposition. She 
took only a constitutional step. As 
Chief Minister, she has the preroga­
tive and right to recommend to the 
Governor to prorogue and dissolve 
the House. She did the correct thing. 
The House will (appreciate that when 
the Chief Minister finds that som e 
members of her party are likely to 
walk over to the other side, what 
could she have done? She did not do 
anything which violated the consti­
tutional propriety. She approached 
the Governor iand tendered her re­
signation and advised him to dissolve 
the House. But the Governor did 
not merely go on the advice of the 
Chief Minister. What did he do? 
I*he report clearly mentions the 
strength o f each party and the mem­
bers who defected to the other side 
and that Mr. Biju Patnaik of the 
Pragati Partv went to the Ra} Bhavan 
with some MLAs The Government 
counted the h^ads and he found that 
the requisite number was not there.

SHRI SURENDRA MOHANTY- 
How do you say that? Don’t mislead 
the House.

SHRI JAGANNATH RAO: He en­
closed two letters of the MLAs. who
walked over to the Opposition___
(Interruptions)

MR. CHAIRMAN: Mr. Mohanty,
I see your name in the list. So, at 
that time you can reply.

SHRI JAGANNATH RAO: The
Governor noted that the two MLAs 
were coerced or pressurised to go 
over to the other party and they have 
come back . Therefore, the strength

Ptatnaik did not bring any letter from 
these MLAs to that effect. Mr. Pat­
naik did not say that he will prove 
his majority in the House. He never 
said that. He rushed to Raj Bhavan. 
There were press correspondents and 
others. What did the Governor do? 
Hp tried to save democracy. He did 
not try to bury it as opposition mem- 
ocrs tr'ed to make out. What hap­
pened in Punjab, Sir, in 1970 when 
the Badal Ministry fell? Congress 
had majority; congress wanted to 
form the Government. But the Gov­
ernor Dr. Pavate did not allow the 
congress to form the Government. He 
said that there will not be a stable 
Government'. Stability is one of the 
criteria for the functioning of Gov­
ernment When stability is not there, 
the Governor, whoever he may be, is 
iu ly justified in recommending to the 
President that Constitution has 
broken down and that the President 
should take over the administration 
of the State. It is not correct to use 
strong language against him.

MR. P. K. DEO: said that the Con­
gress Government in June, 1972 was 
formed of defectors. It' is a fact well- 
known to every one in Orisr* that 
Utkal Congress party passed a resolu­
tion moved by Mr. Neelamani Rout- 
tai and seconded by a former Minister 
of Utkal Congress. Mr. Pratap Maha- 
nly, who wanted to dissolve the party 
and merge with the congress. That 
resolution was there. And, there­
fore, their party, as such, wanted to 
merge with the congress. And do 
you call it defection? Can you say 
this by any stretch of imagination, I 
leave it to you.

So. also, Mr. Ganga Pradhan, a 
Swatantra Minister, along with ten 
others, wrote a letter to their leader 
Mr. R. N. Singh Deo, the then Chief 
Minister and President of the party 
saying that they felt that their in­
terests were not safe in tbe hands of 
the Swatantra Party, their policies 
wer.? not conducive to the develop-
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meiit and progiess -I adivasis and so 
tiaey wanted to leave tne party. How 
do you call them defectors? Now witn 
these 25 MLAs li you want to torm 
the Government, the Governor is fully 
jusUiied in noi allowing the opposition 
party to lorm the Government because 
the next day they may walk over. 
That is why the Chief Minister right­
ly advised the Governor and she (lid 
the correct thing m tendering her re­
signation and by this she has set up 
high democratic principles.

About elections, 1 can understand 
the ieelings of the opposition that elec­
tions should be held as early as pos­
sible. But we are faced one difficulty, 
Under Delimitation Act the territorial 
constituencies have to be delimited 
and it takes time. Monsoon begins in 
Onssa m June and continues till end 
of September. Where is the time? If 
delimitation could be done in the 
meanwhile, elections could be held 
in October or November. If it cannot 
be done it is likely to be postponed. 
It is not for us. It is for the Election 
Commission to say whether he is in a 
position to do it.

About the Budget, Sir, I would like 
to say a few words. Mr. P. K. Deo 
said not a dog barked when Mrs. Sat- 
pathy tendered resignation. But I 
would say not a tear was shed and 
not a dog barked when Governor re­
commended to the President cn the 
dissolution of the Assembly and the 
imposition of President’s rule, because 
people In Orissa felt that the Pragati 
party would not be in a position to 
form the Government, nor lead them 
to prosperty.

About Budget, Sir the budget of the 
Central Government or the state 
Government should reflect the social 
and economic philosophy of the Gov­
ernment of the day. Unfortunately 
this budget is pedestrian in nature, it 
does not contain any of the socialis­
tic schemes which the Planning Com­
mission has formulated and which had 
the approval by the State Chief 
Ministers in National Development 
Council.

Unfortunately there may be the rea­
son lor this became m 1971 the Gov­
ernment budget was framed by tm 
Opposition who were in power. They 
pei haps never wanted to implement 
me&e policies and on the same line* 
the Budget was prepared. Now, Uiat 
Orissa is going to be under Presidents 
Rule lor more than 6 months we nave 
to see that these piogrammes are im­
plemented.

Orissa is a State which is entirely 
agricultural. The economy is complete­
ly agucultural and the provisions made 
lor agriculture are very meagre. Mi­
nor in igation has been practically ig­
nored. It is minor irrigaton that wuu 
help the marginal and small farmers, 
Adivasis and Harijans and people be­
longing to bacward classes who live 
m hinterland, are worst affected there 
When a major irrigation project is to 
be constructed they are evicted. So, 
their interests should be taen care of. 
But I am sorry to find no such at­
tempt has been made. The mam thing 
in Orissa now is to implement the 
land ceiling BilL The Bill was before 
the Assembly. Some clauses were pas­
sed. But the Bill could not be com- 
letely passed. Now that Orissa is 
under President's rule, the Bill has to 
be implemented immediately and has 
to be passed by a President’s Act 
After the implementation cf the land 
ceiling Act surplus land would be 
given to the landless people. If the 
land is contiguous the Government 
should see that three or four small 
farmers who would get 2 acres at the 
most join and form ccoperatives either 
for joint farming or for service coo­
peratives so that they could have the 
advantage of getting some financial 
help to purchase bullocks, seeds, ferti­
lisers and so on. This is the time 
we should encourage joint farming 
These lands given to the landless 
people should be put under the super­
vision of the Block Developmtnt Officer 
at least for two years so that he could 
see that these pocr people are given 
necessary tods to cultivate their 
lands and stand on their legs It is



very essential that this should be 
taken care at.

1 am sorry to find that nothing iutb 
been provided tor the growth ot in­
dustries in the State. The industrial 
activity is at a low ebb and Letters 
of Intent given to the I.D.C. have not 
bean converted into licences and no 
effective steps seem to have been 
taken.

In a democracy primary education 
is very essential. We must educate the 
masses otherwise the dumb millions 
w i l l  not make democracy S u f f ic ie n t  
provision has not been made for the 
growth cf primary education t o  child­
ren upto the age of fourteen. That 
should be done A beginning should 
have been made in the last year of 
the Fourth Plan so that in the Fifth 
Plan there could be spill-over

Sir, nothing has been provided for 
the development of rural or tribal 
areas. One third of the Members of 
the Orissa Assembly consist of tribals

The Budget seems to have been pre­
pared in a hurry and the budget 
papers do not contain many details If 
we had the reports on the performance 
of the Ministries in the previous years, 
we could have assessed the perform­
ance of the Government and short-fall, 
if any
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t o  arf ^ »Tcr % ffrtr, t o  arm -
TRT vTTvT̂  % f̂ rrr p̂r# cTef ^t SIi'W
^  c r f r w r  fwm zffr T? f̂> *ft
^rafa sffar 'Td’ii '̂ti ^ ?rc% «t§^  ̂
m srraT srejcr facrr srcfa ?ft srrc 
^nft cfpft % 3r ^t *re?*f1 *t t o t
WTfW ^+< fa % ¥T5T̂ C

?PT*fa f q w w r r W  I  t  
W tT FT  *J®T Weft %  ^  f%^ri?T
*p^ | 1 w w  ^t sr*ra%
| f a T F S * P n * T  # < i^ 4 fd  9TTCR
^ f k c r s f t w ^ r ^ t t  ^ ^ | ? r  ^ r a r ^ r
«ft I 5*T*t *ti * f t  sffiT HFT § f
I »

H R ^ H  *HSFT W  3TRT % ?T^TcT 
f a s ^ T  3-*r Jr 3r?r »ft ^ t  ?r^cr 

f*r^ t ^ f t  ^ f t  |
W t  T̂cT 3F7T m % fsF W ? m ip t

^ r  s f^ rr qft *  ?fr fw r ? r
?T 5TfTKf 5f?t cTT̂  % viTT qrf |
:3 ? i ‘3 $  5j%?r % yr^errwrx ^?r w tr  ^ r  
SRTTT^r cftrm t̂r! apt sf^n r^T f*T5TT t  
fan% ?*TT̂  ^T t ^t OTTO
if^ r a T  t ^ t  1 1 w  *^t fa r fo  % 
s f t ^ v r t  W T H  # sr^T a|ft ftq ftr 
>̂T ?TSi|Tr»T «f>"<d §^r R̂T'ffT’T ff^ fd  % 

«T^TTT 5ft f w f ^  ^  |  ^  ^ R T  «ft, 
^  ? = ft%  ’t t  sft fR T ^  Tps^rfgr ŝft
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MR. CHAIRMAN: Mr. Sezhiyan.

SHRI SEZHIYAN (Kumbakonam):
I am speaking tomorrow.

SHRI K. C. PANT: I think you are 
supporting.

MR. CHAIRMAN: It is an open 
question to him.

SHRI SEZHIYAN: I am speaking 
tomorrow.

MR. CHAIRMAN: Shri Giridhar 
Gomango:

SHRI GIRIDHAR GOMANGO (Ko- 
raput): I will speak tomorrow.

SHRIMATI T. LAKSHMIKANTHA- 
MMA (Khammam) : I am prepared to 
speak.

MR. CHAIRMAN: It seems those 
Members are not prepared to speak 
today. But tomorrow nothing can be 
certain.

SHRIMATI T. LAKSHMIKANTH A- 
MMA: You can adjourn the House
now.

MR. CHAIRMAN: We cannot ad­
journ like that. Then, Mr. Arjun Sethi.

SHRI ARJUN SETHI (Bhadrak): 
Mr. Chairman, Sir, in the first ins­
tance, I would like to say something 
about our ex-Maharajah, Mr. P. K. 
Deo, who never in his life thought 
about the people of Orissa or at least 
even about the people in his kingdom 
which he possessed in the past. Today,
I am much surprised to hear from our 
ex-Maharaja who has been very much 
Pleading for the people of Orissa and 
wanted to save democracy in Orissa.

Sir, the House is well aware that 
these people, these Swantantrites— 
who are a combination of the ex-Ma- 
harajah—never want to preserve de­
mocracy for the interests of the peo- 
p5e’ tor the interests of the common
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men there. On the other hand, they 
want to safeguard all the vested in­
terests and that is why they have 
been engaged in and have always 
been doing things to harm the inter- 
ests of the people of the State of 
Orissa.

With these words, 1 want to speak 
on this proclamation.

Mr. Jagannatha Rao has already 
pointed out that the Utkal Congress 
people, who came to the Congress 
party, have not defected. They dave 
adopted a resolution under the Chair­
manship of Mr. Biju Patnaik, Mr. Nee- 
lamani Routrai and Pratap Mohanty 
both proposed and seconded it to 
merge with the Congress and after 
scrutinising their applications our 
party decided to admit only 28 per­
sons out of 34 persons and since the 
ethers were not successful in getting 
admission to the party they have 
created so many troubles.

Our ron. friend Mr. P. K. Deo has 
said so much for Mr. Patnaik Mr. Rou­
trai and Mr. Mohanty. But they re­
solved to join the Congress party, the 
nr\t day the same Mr. Deo was con­
demning them. Now that they are 
with him. he is pleading their case.

The Governor had quoted the words 
of ex-Chief Minister, now an impor­
tant leader in Pragati Party; “The 
greater the delay the greater the 
chance of losing the present majority. 
If there is delay in taking the decisions 
some members, who have come to us, 
may go back and Aya Ram t»r.d Gaya 
Ram may take place”. These words 
have clearly shown that they are not 
quite sure whether those members 
would remain with them or not, and 
it also clearly proves that what the 
Governor had done is the right thing 
and is in conformity with the Consti­
tution.

The Governor has also pointed out 
in his remark that “it will thus be 
clear that political defections by the
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Members of the Legislative Assembly 
in this State from time to time either 
from the consinderation of office or 
for personal gains has become com­
mon and has affected the political 
life of the State adversely. This ten­
dency is shameful to the functioning 
of democracy.”

The Governor is not only the Cons­
titutional bead of State, he is also the 
guardian of the interests of the people, 
especially because in Orissa the people 
do not know anything and frustrated 
politicians had been trying to re­
main in power and exploit the bac- 
ward people there.
18 hrs.

The Governor here also mentions 
about the M.L.As as to how they have 
been intimidated to give their signa­
tures to withdraw their support to 
Nandini Satpathi’s Ministry.

In presenting the budget, the bon. 
Minister of State lor Finance had 
stated in his speech that a part of 
the deficit in the State I» likely to be 
covered by the additional resources 
mobilisation by the State.
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MR. CHAIRMAN: The hon. Mem­
ber will please continue his speech 
tomorrow. He will have only two 
more minutes to conclude his speech.

Now, the House stands adjourned 
till 11 a.m. on Friday, the 23rd March, 
1973.

18.01 hrs.

The Lok Sabha then adjourned till 
FA even of the Clock on Friday, March. 

ms/Chaitra 2. 1895 (Safca).
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